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VERSUS
1. Sh, Subir Dutta,
Secretary, Ministry of
Defence, Deptt. of
Defence Production
Govt, of India, South
Block, New Delhi.
2, Sh, Suresh Sharma, Desk
Office, Ministry of
Defence, Deptt, of

Defence Production, Govt.
of 1India, South Rlock,
New Delhi.
....Respondents.

(By Advocate: Sh. V.S.R. Krishna)

ORDER (ORAL)

Hon'ble Dr. A Vedavalli, Member (J)

Learned counsel for the petitioner seeks
permission to withdraw the CP with permission to take
recourse to appropriate legal remedies as available to

'him under the laws. Permission granted. CP 1is

dismissed as withdrawn with liberty to the petitioner

to seek Y —appropriate remedy, if so advised, in

accordance

|

ith the law. Notices discharged.
\LL,deJV}“LN‘
n: —

(Dr.A.Vedavalli)
Member (J)
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